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Mr. Speaker : Hon'ble Members. now, the Question Hour.

Number of Tourist Complexes

#1192, Shri B.B. Batra : Wili the Chief Minizster be pieased to state -

{2)

(b)
(¢}

(d)

(&)

the number of tourist complexes being run by the Faryana Tourism
Development Corporation;

the steps being taken to improve the condition, standard and
maintenance of the infrastructure and to stop the pilferage and to
improve the quality in the tourism: complexes;

whether the Tourism Developreent Corporation is running in profit
or loss; the tess suffered by the Tourism Development Corporation
in the years 2010-2011 and 2011-12;

whether there is any planning of Touwrism Corporation to attract
more & more urist in the State; if 5o, the details thereof; and

the steps being taken by the Tourisrmo Corporation o reconstruct
remodel/renovate the Qusis Fast Food Complex and Karna Lake
Complex at Karnal 7

Chief Minister (Shri Bhupinder Singh ¥ooda) :

(a)
b

©

43

Facilities in 26 tourist complexes located at Badkhal Lake,
Surajkund, Pinjore, Rai, Ambala, Karna Lake Karnal, Bahadurgarh,
Panipat, Pipli, Tilyar, Robtak, Dharubera, Samalkha, Hodal, Magpie,
Faridabad, Panchkuta, Hissar, Faridabad Golf Course, Reward, Morni,
Tikkar Tall, Mansa Devi, Pehowa, Bhiwani, Damdama, Yamunanagar
and Sultanpur are being improved by carrying out renovations at a
cost of Rs, 763.69 lacs during the current year, To stop pilferage and
to improve the quality of tourism complexes, system of on line
booking of rooms has been introduced. Surprise checks and monthiy
reviews are condueted from tme 1O time to stop pilferage.

The Tourism Development Corporalion has been running in profit
during the years 2010-11 and 2011-12;
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(d) Yes, Haryana Tourism hosts many festivals to attract wurists. The
Annual Surajkund Crafts Mela is held in 1st for night of February o
attract domestic and foreign tourists. From the next year /e February,
2013, the Mela has been named as Internationat Surajkund Crafts
Mela. Similarly, the Pinjore Heritage Festival, Mango Mela at Pinjore
and Geeta Jayanti at Kurukshetra are hosted every year to promote
tourist by showeosing the heritage of the State. Tourist Cireuits are
being developed with Central Financial Assistance from the Union
Ministry of Tourism. The tourist circuit of Pinjore-Kurukshetra-
Panipat (Phase-1) has been developed at a cost of Rs. 130151 lacs
and work on the Phase-II of the circuit is in progress at an estimated ‘
cost of Rs. 1545.22 lacs. Similarly, the tourist circuit of Panchkula- co T
Yamunanagar-Poanta Sahib is being developed at a cost of Rs. '
3233.06 lacs. As mentioned above the renovations works in 26 tourist
complexes at a cost of Re. 763.69 lacs are being carried out during
the current vear which is also expected to attract more tourists,

(&)  Yes, Facilities at Oasis Fast Food Complex and Karna Lake Complex,
Karnal are being improved by carrying out renovations s per
requirement and availability of funds. During the last 3 years Rs.
42.45 lacs have been spent at Oasis Fast Food for modernization of
Kitchen, restaurant, VIP toilet and creation of two murals, Similarly,

_ Rs. 27.88 lacs have been spent at Karna Lake during the fast 3 years
for upgradation of kitchen and hall at the first floor. The ice cream
parloar, general room, conference hall, VIP lounge, VIP suite and
Kitchen at Karna Lake Complex are bemmg rencvated during the
current year at a cost of Rs. 27.13 lacs. Tt {s proposed 0 set up a
comprehensive tourist resort at the Karna Lake Complex in Karnal.
A comprehensive concept plan of the same is being planned.

3T Yore wrbee den R srtelt =@ & wewi
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TIndustries Minister(Shri Randeep Singh Surjewala) : Sir, they disturbed
the Question Hour even on Friday. T8 Tw 72 yuii ¢ | o Wrgd o ¥ fawy &
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At | # T T T W g o) e £7 w% e 7S e & e wree, STy e
Tt & T 7 T AT WTEN AEe V8 57 7 e ¢iTenT frema wlene ¢ awe 7
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Mr. Speaker: You may take up this issue after the Question Hour.

Shri Randeep Singh Surjewala: Sir, how he can raise these issues in the
Question Hour? He can raise in the Zero Hour. {Interruption)
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Mr. Speaker: Mr. Vij, pleass resume your seal.
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of} STeTaT 1 Pyt e, ST BTE W SR et & wr? W ge % The dactors may
have advised you to keep low volume. I am concerned about your health. You
had recently a bye-pass surgery, Please resume your seat. | am concerned about
yaur health.

St st foe7 1 Y BY W, g ) onay wEIST, T 9 SROR wgel-geEt
T afr wH §1 W, o0 ot W el w8 e

Mr. Speaker: Mz, Vij, T am concerned about your health.
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- 8h. Anil Vij Sir, Tam not advocating anyhody Iwam e} mﬂkﬂ '
Yam advocatmg for the health of democracy.
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M. Speaker Do yOu approve or eondemn? It shows your own charactel '
@5 4 politician. -

Sh. Anit Vij: er 1don’t like siuch harsh wcrds

. Mr. Speaker \/i' e hwsh words. This is bmadblttmg of the Chair: Chau’
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Shri Randeep Singh Surjewala: Speaker Sir, th1<; isa runmng d1a[0guc: it
will never end. Leader of the House has given him offer and he should go and talk
to him. Let Shri Or Prakash Chautala and Shri Abhay Smgh Chauta la came and
get mpnmandcd in the’ wcll of the House,

mm&ﬁﬁm o maﬁmmm%ﬁwmmgl

. Mr.. Spcaker First of all*Shri Abhay b:ngh Chautala shc:»ulcl came herc:-
dnd aet repmnandcd far his. ccmduct in the Hoese. Shri Om. Prakash Lhautala
should apologwe 1o the enum House for the words a.pcken te tha Members and‘
assute the Chair that in future he will not repeat such things. (Tmerruptmn)
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oft ayles s g f‘r\ﬁ mmmea,?m Q’E%ﬁﬁﬁa‘l‘é‘ﬁt’“‘#ﬁ vrs_ﬁﬁl £
we o uE < & B e am w8 cr'eki'“@ﬁrm W #i & 7 He should eat
back his words.,

Mr. Speaker: Not only this C“M Szhib He qhould not cmly apmic:g:m o

the entire House but also promise to the House that he will not mmhchave in the
House in future. Vij Sahib please go and talk to them.

 Public Health Minister (Smt. ¥iran Choudhary): Speakm Sll'., what
happenad yesterday in the House was unprecedented. 1 mean ta say that it has
never happened in the history of any Assembly that when the Chalr asks the
leader of the Opposition to withdraw his words, but he instead addy imsult o
injury and repeats to the Chair that he will not take back his words and emphasises
that he will say so a 100 titnes more. So, Sir this kind of behaviour takes away
from the sacrosanctiess of this august House. Sir, we should not allow this kind of
thing to happen in the House because it is setting & precedent which will be
detrimental to the running of the Assembly, This time you have to deal very
strictly with these people because democracy is at stake at such unruly behaviour.
It is mot the question of justyou, it ig the question of this august Chair that you are
occupying. This Chair is aot given the due privilege and due honour that 1%
requiired vnder Parliamentary norms. I don’t think that it would be fit to recall
them ag one Hon’ble Member of the B.J.P. has requestad as it will denigrate the
very basis of this august House.
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there is any planning of Tourism Corporation to arrract Hore and more tourists
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Mr. Speaker: Hon’ ble Minister, have you ever thought 01“ explo:tmg the
Tourism potential of Narnaul?
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Mr. Speaker: But there js no Haryana Tourism facility in Narnaui, when I

went to Narnaut lagt time, [ saw some foreign tourists also there. Only private
restaurants and private hotels are catering there.
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i5. upder active consideration. We hope by the next Session, we will have
something more CORCTEte to say. . oo

- Mr. Speaker: Fon'ble Minister is similarly any proposal for B thmc Iudla

Tourist Complex in Rai ? There should be a convention centre algo because it i
in close proximity to Delhi. It is also very close to the industrial Model Town.
~ Shri Rapdeep Singh Surjewata: Suggestion noted-Sir, Now the education
cn:y is also uommg almost bank. opposﬂe i

Mr, Speaker: Thr:rcfmn:, we need to have extensive wrark dmm: it Ethnic
at Rai. We must have expansion plan for it.

Shn Randeep Singh Surjewala: Speaker Sir, Lthmc is one of our fmast
tourism complexes. This has special infrastructure like huts etc. But the suggestion
is very valuable coming from the Chair, It is noted Sir. Subject to our budgetary
comstraints, we shall look into it on priority.
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ramp, paths, Jal Mahal, cross channel water re-circulation, music system ete. in
Yadvindra Gardens at Pinjore. ‘ ‘

Mr, Speaker: Thank you.

Sub-Tehsil of Mohnz

#1206. Sh. Raghubir Singh Tewatia : Will the Revenue and Disaster
Managerent Minister be pleased o state whether Mohna in Prithla constituency
has been given the statis of Sub-tehsil; if so, the time by which itis likely to start
functioning as such ? ‘
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Mr. Speaker : You may send it in writing to the concerned Minister.
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To Allow Mining Operations

#1209 Sh. Aftab Ahmed : Will the Mines and Geology Minister be pleased
to state whether there 15 any proposal under consideration of the Government &0
allow mining operations in Aravali Ranges of Haryana, Particularly in Mewat
District togetherwith what steps taken by the Government to present the matter
before the committee appointed by the Apex Court for lifting the ban on mining
irt the Aravali Ranges ?

Minies & Geology Minister (Sardar Paramvir Singh) : Sir, a statement

18 laid on the table of the House.

Staternent

{1} The process of re:s'.umil-f:a_,‘r mining operations in Aravalli Hills in the distriets
of Mohindergarh, Rewari and Dadti Sub.division of Bhiwani District has
already been initiared for which Expressions of Interest have been invited
for empanelment of Mining Agencies following a process of pre-
qualification, based on a pre-determined criteria. It is proposed to invite
competitive bids/auctions Hmited 0 the pre-qualified agencies in these
areas, which is likely to be completed by Oetober-Navember 2012,
However, actual mining operations shall commence only after prior
environmental clearances are obtained by the highest bidders from the
competent authoricy.

(i) As regards resumption of mining in the districts of Faridabad, Gurgaon
and Mewai, the matier is still pending before the Honbhle Supreme Court
and any steps for resumption of mining i thése areas shall be taken only
after the present legal challenges are settled. :

(iity The Central Empowered Committee (CEC) constituted by the Hon'ble
Supereme Court has filed reports dated 13-01-2009 and July 2010 in the
Haon bie Supreme Court after detailed deliberations with the State
Government. However, final decision on these reports is still awaited.
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Mr. Speaker: This is a suggestion, so need not to reply.
' Contribution for Metro Rail

*1159 E:nml Kawta Iain, MLA ; Will the ("‘hlef Minister be please;d to
SLA1E ¢ —nm

{a) The name of the cities of State for which the Govemment has
contributed for Metro Rail together with the amount thereof
separately: and ‘

(h)  Whether there is any proposal under consideratioh of the
Government to extend the Matro Rail upto Sonepat 7

Chief Minister (Shri Bhupinder Singhk Hooda) :

(2) The following amount has been contributed by the Government for
' Metro Rail Projects in the cities given below -—
Gurgaon . Rs. 604.00 Crores
Faridabad - Rs. 437.07 Crores ‘
Sir, with yout permission. I would also inform the Hon"ble Member
.and the House that the State Government of Haryana will be

_contributing a total of Rs. 1557.40 crore only for the I"ardmbdd
Metro Railways.

(b}, State Government has taken up the matter of Extension of Metro
Rail from Narela to Rajiv Gandhi Edocation City in Sonepat with
the Ministry of Urban Development, Government of India.
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@ Answered by Industries Minister (Shei Randeep Singh Surjewala)
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Sccrctdry of the State has already gone to the Secretary Urhap Development
Department, Government of India and we also held meeting in this regard and
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Shortage of Dociors .

#1228, 5h. Ghanshyam Das Garg : Will the Health Minister be pleased
to state \—

{1y the time by which the shortape of doctors in Chaudhary Bansi Lal
General Hospital, Bhiwanl is likely © be met out; and

(b)  the time by which the CT Sean Machine is likely to be m..idL avaitable
in General Hospital of Bhiwani 7
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Four Laning‘of Roadgs

- #1240 5h, Naresh Selwal : Will the FWD {B&R) Minister be pleased to
state ;— :

{a)  whether it is a fact that a demand was sent ter the Government (o
' construct the four fane roads (equipped with lights) from Hansawala
to Madanpur and Surewala to Uklana but the construction work has
not been started so far; if so, the time by which the construction work
of four laning of the aforesaid roads is likely to be started; and

(b)  whether it is 2 fact that the demand was sent to the Government to
widen and reconstruct the road frosm the village Uklana to village
Crajuwala; if so, the ime by which the said road is likely o be widenad
and reconstructed ? ‘

Industries Minister ($hri Randeep Singh Surjewala) : Sir, road wise
position is as under :— o

& Name of Road Stretch Length ‘Reply
. No. - (inKm.)

(1) Hansawalato Madanpur  2.50 - No, Sir, Only demand for widening
B - and strengthening was received and
not for four laning, However, at this
juncture no time frame can be
committed,
. Surewala to Uklana 5.80 . Yes, Sir. The proposal is under
‘ consideration. However, at this
Juncture no time frame can be

committed,
{b) Village Uldana to village  7.40 Yes, §ir. The demand is being
Gajuwala . examined, However, at this

Jjuncture no tme frame can be
" committed.
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Shri Randeep Singh Surjewala: Sir, this road is a National Highway and
the project is being executed by the National Highway Authority of India. The
concessionaire has already gone over the appointed time given for construction.
The National Highway Authority of India has procesded to impose liguidated

damages on o the concessionaire. Rest of the details are not handy. If my learned
friend would ask a separate question, I can give him more specifics.
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| g B g g9 FS el & o Aetee, # vy 4R wm wwe wee ol wee
cmmEmgme
‘ bettmg up of Power Sub-Stations at Palari and Nandnaur

, #1231, Shri Jai Tirath Dahiya : Will the Power Minister be pleased to
“state whether there is arty proposal under consideration of the Government to set
up 33 K.V. Power Sub-Sations at village Palari and Nandnaur (Rai}, Sonepat; if
so. the time by which aforesaid sub-stations are likely to be setup ?
Power Minister (Capt. Ajay Singh Yadav) :
No 8iry g
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Mr. Speaker : Now, the Question Hour iz over. .

Tt 45 (1-)%&@#%3&%%@'%.

AIifea wew wt foilaa TR

Regsentment Among Police Personpel’s

#1155, Shri Anil Vij : Wiit the Chief Minister be pleased to state ©

(@)

- (b)

whether the Government is aware of fact that there is resentment
among the Haryana Police Personnels due to their less allowanices
and unfavourable working conditions; and

Cif 50, the steps heing taken by the Government to increase the

allowances and also to improve the working conditions of the police
personnel’s 7
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Mr. Speaker : It is hereby ordered that the cars of the MLAs should be
given priority in parking within the Assembly premises. All other vehicles shall -
stay out. MI.As’ vehicles have to be given priotity. This is the order of the Speaker,
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Mr. Speaker: Hon'ble Members I have received a Calling Attention
Metion No. 2 by Shri Bharat Bhushan Batra, MLA regarding fatal accidents in
the State of Haryana and steps taken by the Government to prevent the use of
comuinercial vebiele for carrying passengers. I have admitted it (Interruption)

A it o - wemer wdvey, 3 v Wi gERT A Regarding resentment
against the acquisition of land in District Rewarl f&r =1 zord srsnmar 39 uw
AT Adjournment Motion with regard to former Haryana Minsiter Shri Gopal
Kanda, accused of abetting the suicide of former Air Hostess, Geetika Sharma,
o A A oy e 87
oY sl « W et fraeres o R B ang sl ofte v AR (mR

~ Shri Anil Vij ; Speaker Sir, T
-Mr. Speaker : Nothing is 0 be recorded.
Shri Anil Vij : Speaker Sir, ##wi#

" Mr. Speaker : Please resume your seat, sit down, this is also not good
conduct You can’t dg it. (37 T =9gM)

ot arferer o« oy wEtRy, *
Mr. Speaker : Nothing is to be recorded.

At firsr gy andt s SR W TR W fed) ﬁ\"ﬁh‘%ﬁ%"rwwﬁﬁ
and now you are violating. Is it your conduct? T anest ¥y deee €, Is this
vour conduct? I have disallowed them and this is within my power
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' ShriBharat Bhushan Batra : Speaker Sir, I wants to draw the attention of
this Angust House towards a matter of an urgent public importanee that there is a
big spurt in the motor vehicular aceidents within Siate of Haryana in last two
years. Specify that how many casualties have covered in these total accidenss/
fatal aceidents ¥ What sieps are being taken by the. Government to stop these
accidents and what kind of compensation is paid to the families of victims by the
State Government? Carrving of the passengers in the commercial vehieleds illegal
and is a routine in Haryana, Why the Goarnment is not making strict and stringent
laws to prevent the carrying of the passengers ? Why these drivers and owners of
the vehicles involved in such like offences are not being booked under Section
304-B IPC, culpable homicide not amounting to murder ? Ts the Government is
intending to bring any amendments in the Criminal Procedurs Code for seizer of
the vehicles involved in such like accidents? This issue is of very big importance.
These unscrupulous drivers and owners- are playing'with the lives of innocent
people.. : - :
Therefore, I mqucm the Government to make a statemﬂm on thﬁ: ﬂoor of
this House regarding what steps are being taken by the Government to prevent for
use of commercial vehicle for such ke purpose f.e. carrying passe:ngcrw.?

Mr. Speaker : Now, the Pﬁ'rliﬂmentary Affair Ministe‘r will make a
Statement.

Industries Mmlster (Shri Randeep Singh E:m jewala) Spaaker S;r these
13! cal!mg attention notices refate 1o wide ranging issues pcrtammg to road
safety, accidents, steps taken by the Government to make the roads safer,
compensation to the victims of road accidents etc. The replies of Calling Attention
Notices No, Zand § have been cluhbe:d together as road safety and better regulation
of trafﬂc 15 thc mmmon thread or cnmmnn d@nomtmtor to th&bﬂ notlcaq
Repiy to Callmg Attention Notice No.2

1. Inreply to the calling atiention notice 2, it fs :uhmrttcd that though
road accidents remain an area of concernfor the State G nvcrnmant contrary to the
popular pereeption, the number of f causalitics/injuries as well as road aceidents in
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the State of Haryana have shown a declining rend. The statistical table below
showing figures for the last 5 years upto 31.07.2012 alongwith the number of .
persons killed/injured in the State will reveal that there has been no spurt in road
accidents/death on account of accidents in the State in the recent past:

Sr. Year Number of ‘ Number of Number of

No. : accidents persons killed  persons Injured

L 2008 LIS96 4494 10572

2 209 1915 . 4603 10481

3 2016 11195 4395 9946

4 2l 11128 4561 9328

5. 2012 s674 . 2592 5284
(upto31.07.2012) .

During the year upto 31.07.2012, a total of 5674 accidents have occurred
in the State as compared to 6024 number of accidents occurred during the same
period of the previous year. 73 loss number of persons got killed and 418 less
number of persons got injured this year upto 31.07.2012 a5 compared to the same
petiod of the pravious year. The above mentioned data clearly depicts that there
is no spurt in the motor vehicular aceidents in the State of Haryana in the st two
years. Infact, the number of accidents is continuonsly decreasing for the last
three years.

2. Compensation amounting to Rs, One Lac is being provided to the
- family of viciims of the Road accident by the State Government under The Rafiv
~ Gandhi Bima Yojna. Besides Motor Accident claims Tribunals have been set up
in the entire State where compensation to the victims of accidents is awarded as
- per law. A part of the cormpensation is paid by the accused 1o the victims of his
dependents and part by the vehicle owner/insurance companies as per the schedule
I appended o the Motor Vehicles Act 1988, Haryana Government has given
amount of Rs. 12.91,20,000/- as compensation in 1212 mumber of cases (including
Rajiv {andhi Parivar Bima Yojna). The data relating 0 compensation paid by
Motor Accident Claim Tribunals and Insurance Companies is not available with
the State Government. However, the data from the insurance compartics has been
already called from the Tnsurance Compznies New India Insurance Co., Lid..
Nartional fnsurance Companies Led. and Oriental Insurance, -

3(@). The Government is taking following steps to reduce the road
accidents so that the persons travelling on the roads could feel more safe. The
following steps have been taken in this regard: -

(iy 22 Traffic Police Stations and 5 Traffic Police Posts have been
estublished in the State. Force and vehicles have been provided 1o
enforee traffic rules and create road safety awareness.

(i) 32 High Speed Interceptors have been provided to control the menace
of overspeeding vehicles renning beyond the preseribed speed limit,

i



- (O30

i e [ 2% a7/, 2012

{aﬁmaﬁvﬁﬁﬁwenm]

Dwuring the pmdd frcm 01.01.2012 to 31.07. 2012, 66487 wolators

) :haw: been mterceptea and challaned for this offence so far,

i

{iv) -

“Total 43 Ambulances have been provided for nmely medlcal

assistance to the road accident victims,

Sobriety | Checkpoinis have been established and sufficient Algo-
Cetisors have been provided to check drunken driving in all districts

" of the State, During the period from 01.01.201210 31.07.2012, 1 7876

W

e
.+ elg, have been launched throughout the State. .

Bt

drunken drivers kave beeh detectad & challaned.

The menace of over-lvading of goods and other important offences
are being looked after by the TOs and presently by Secretary, RTA
under the overalt control of Trangport Department. Polxcez help is
perdﬂd 1o them as and whcn dcmanded

Road Safety Awareness campawm, atmmm pamtmg competitions

By associating pmmmcnt ‘members of society, name]y, X~
'servicemen, senior citizens, non- govemmental organizations,

rosident welfare associations, retirees, shopkeepers, transporters,
" vehicle associations ed., an organization named- as Road Safety
" Ozanizations (RSOs) was ereated on 27.10,2009, This organization

" ‘(v‘ilii)l“"

is working etficienfly in each diswict and supporting the Palice in

its road safety awareness campalgns.

‘A State Traffic Coritol Room has been established with the
“headquarters at Karnal with facilities of accidem helplm& toll free

“number 1073 which is functioning round the clock and serves as an

(ix)

Jmportant link with the publu

In addition to the above Gver specdmg vehscias clrunken drivers

. and drivers who are not wearing helmets, not uging seat-belts, using

mabile phones while driving, over-foaded vehicles with passengers

ete. which are béing challaned regularly: In the year 2012 from
- 0L01.2012 10 31.07.2012, 964750 vehicles have been challaned in
. order to strictly enforce the traffic rules.

{(x)

3b)(H)

Total 16018 Maxi-cabs have been chaelaned w. ej 01.01.2012 10

33 .07.2012.

The State Government has done an m-depth am]ysm ‘of pmbahlu
causes behind road accidents with the belp of PWD, (B&R), Forests,
Telecam etc. Departments and identified 1170 accident prone points
on the roads in the State. 1001 such points have been identified for
PWD B&R, out of which 666 (66.53%) points have already been
rectified, 74 points have been identified for Forests Department, out

of which 65 (§7.84%) points have already been rectified. 27 points
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have been identified for Transport Department, out of which

C19(70.37%) points have already been rectified. 64, pbmta have been

 identified for Electricity Department, out of which 40 (76.56%) points

: have zlveady been rectified. 4 points have been identified for Telecom

. Depaercnr out of which 4{100% ac.mdcsnt?,} pomta hwe been

. rectified. In addition, 105] points have been identified for necessity

of speed breakers, in which 810 (77.07%) speed breakers have already
been constructed on various categories of roads of the State.

3(b)in) Two Ingtitutes of Driving Trainilig & Research have been extablished
: by the Siate Government at Bahadurgarh and Rohtak in order to
provide effective driving training. The third such Institute at Kaithal
_is near completion and is expected to start functioning socon. In
.. addition to these, another such Institate is being set up in Bhiwani
.. for which finaneial assistance will be provided by the Central

. Governmeut, These driving training schools are/would be fully
... . equipped including s1mu[ator¢; ancl provide training to the citizens

' which would go a fong way in mcmaemg the safety of road users.

R B Dcpandmcr on the death or injury of the victims, the drivers of the
~vehicles causing accidents are booked under sections 304A/338/337/336/279 of
Indian Penal Code. Section 3048 IPC is mearnt for incidents of dowry death and
Section 304 IPC is meant for incidents of culpable homicide not amounting to
murder. It may not be legally tenable to apply these sections in cases of accidents.
Therefore, no such proposal to amend Cr.P.C. is under consideration of the State
Crovmnmcnt :

o 50 As far as se:zurc and compoundmu of veh:c]es ig mmernc:d adcquate
powers undcr section 102 of Cr. P.C of 1973, read with section 207 of Motar
Vehicles Aet, 1988 and Section 25 of the Indian Palice Act, have been vested
with the police and Transport authorities 1o search, seize and impound the vehicles
plying in contravention af the statutory provision of Motor Vehicles Act, 1988,
Nothing further in this direction requires to be done by a way Qf an ame:ncimem in
pre\mlent law.

6. With 1egard to carrying pdsswgers by goods vahaclm it is submitted
that carrying of passenger vehicles (meam for carrying goads) is an offence under
section 192A of the Motor vehicles Act 1988,. The State Govemment in Transport
Department Jaunchés a vigorous drive to check this malpractice with the help of
police authorities. The menace of carrying passengers in commercial and good
vehicles and other important offeniees under the Motor Vehicles Act 1988 is
being iooked after by the DTOs and Secretary, RTA under the overall conirol of
Transport Department. Police help is provided to them as and whén demanded.
Having regard to the congestion of traffic on the road 24x7 flow of traffic, the vast
network of National/State Highways and link roads, to eliminaie such misuse of
eommercial vehicles will require cooperation from the public/NGOs and other
stakehoidery. The State Government is doing its utmost to curb unauthorized use
of commercial vehicles (meant for carrying. goods) for carrying passengers.
The offenders are punishable {for the first offence with a fine which may extend to
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five thousand rupees but shall not be less than two thousand rupees and for any
stbsequent offérce with imprisonment which may extend to one year but shall
not be less than three months or with fine which may extend 0 ten thousand
rupees but shall not be less than five thousand rupces or both, The enforcement
agencies keep checking the vehicles and offcnders are challaned from time to
time.

Rep!y to Calling Attention Motice No.s |

7. Inreply to Calling Attention Notice No. 5, it is submitted that para-
1 foregoing may be read as reply to part No. 5.

8. With regard to the Obstructive Sieep Apnea syndrome in the drivers,
it is submitted that unduly long hours of duty, lack of rest and fatigue may cause
(QSA in the drivers on the road. There are no data or studies available with the
Government as to what peicentage of accidents are caused by OSA or whether
OSA is the main cause bf aceidents. With regard to welfare and condition of the
transport drivers and making mandasory for the owners of commercial vehicles to
provide Continuous Positive Airway Pressure {CPAPY devices to drivers, it is
stated that the Parliament has already enacted. The Motor Transport Workers Act,
1961 which provides for matters like medical facilities, welfare facilities, hours
of work spread-over, rest periods, overtime for the drivers etc. These pT“JVI">IC3!'l‘s
ate being enforced by the authorities of the Transport Department,

%, Regarding weal eyesight of drivers, it is submitted that camps W
check the eyesight of truck and maxi-cab drivers are regularty being organized at
different locations with the help of medical professionals to check and rectify
their vigual deficiencies, Spectacles are provided to them, in ease of necessity,

10, Over-speeding i one of the main causes pebind the agcidents. To
control the speed of ever-speeding vehicles Interceptors vehicles and Radar Gung
have been deployed on main highways. The emring vehicle drivers are béing
challaned. In the vear 2G11, a total of 1,006,010 challans and up to 30th June,
2012, a total of 59,779 number of vehicies have been challared far over-speeding.
Tn addition, for tion observance of other traffic rules/laws the following numbers
of vehicles have been challaned under various categories:—

Offences ST 2y 2012 upto June
Druciken Driving | 15736 14,674
Driving Without Hetmet 247,679 176,677
Driving Without Seat Belt 103848 95069

" Using Mobile Phone While Driving 9,718 8238

11. The steps taken by the Government to reduce accidents have been
given in forgoing para-3. More so..para 3(b) (i) and 3(b} (i1) delineate steps taken
by the Government to make roads safer and set up aining centras for better
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waffic awareness among drivers. The Transport Department has made installation
of speed governor compulsory in all transport vekicles vide Notification dated
22.11.2010 and 23.8.201 2. Transport Department takes action under the Motor
Vehicle Act, 1988 against the operators plying their vehicles with loads over and
ahove the sanctioned limits. Rule 67A of Haryana Motor Vehicle Rules prescribes
the age for operation of various types of transport vehicles, which is bein o strictly
¢nforced. :

12. The Transport Department has made instatlation of speed governors
compulsory in all transport vehicles vide Notification dated 22.11.2010 and
23.6:2012. Transport Department takés action under The Motor Vehicle Act,
1988 against the operators plying their vehicles with loads over and above the
sanctioned limiis. Rule 67A of Haryana Motor Vehicle Rules prescribes the age
for operation of various types of transport vehicles, which is bein g strictly enforced.

13, Itis once again emphasized that the subject of road safety has to be
addressed on a continuous basts because numerous new challen ges are thrawn up
~ from time ta time. Drivers need o have & responsible aftitvde since the attitude
and behaviour of drivers play a major role in road safety. Safe driving habits need
to be adopted and practiced continuously, Various stakebolders such ag the
Government, Local Bodies, NGOs and Civil Society etc. need to work with a
wholistic approach to address the issue of road safety. With the efforts being
made by the Government, it is hoped that roads in Haryana would be safer in the
times to come.
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Mr. Speaker : Hon’ble Member, no doubt you are raising a very ii’nportam
point, But at the same time you should be asking a supplementary question,

Y ayrren o et e W, 5 wRfEeR @ Rie & g e W e
wefean wen g § 7 '

Mr. Speaker : Your question is, are you going to make a law more
stringent?

ot e o ey WhET W, S de W G T o 5

ary & what effective steps the Government has taken and what is stated (o this
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: Shri Randeep Singh Sﬁrjewala : Bir, My learned Friend hag raised three
suplementaries. . '

- Mr. Speaker : Hon'ble Minister, there i3 no dispute with regard to the
seriousness of the calling attention motion, Many people are dying on the roads
suffering injuries eic. So, we must make the laws more stringent and further steps
noed to be taken in this regard.

" Shri Randeep Singh Surjewala : Hon’ble Speaker Sir, there are no twa
opinions on this. The roads are in India at large are bigger killer than Acquired
Immno Deficiency Syndrome (AIDS) that is a fact that has been repeatedly
emphasized so nobody even for 2 moment is undermining it. I want to assure my
learned friend the serfousaess of the questio he raised and the issue that he has
raised. They arc very well-taken. There are three things that be has suggested. He
is saying his supplementary No.3 was that where a vehicle is not insured or where
the irsurance had expired, the insurance company goes out. They go scot-free. -

o e e R SRR @, S SR F e weel O ew @ el
# when a vehicle is plying against the motor vehicle act itself Rved g ¥
ety oifeedt &) wrfte i el olife o sy Wil aferse g Wi
Ferdl Sfv TR g w § O 9 g # yediey sl ot e wnldere e
TE F | G SEAS P ARG aUTE B £ 91 96 SN A0 & °F A1 5aey mr
Wi & Fie IO Brade 1 A el ¢ #fe T i § greanes e
e o Arew frae ol &

© Shri Randeep Singh Surjewala : Heis really raising two faces. Where the
vehicle is either not insured, insurance had expired or vehicls is not being used
for the purpose for it should be used. Say, a commercial vehicle for carrying
passengers which we have seen recent by what should be the fact when insurance
company goes out what is the remedy available. [ want to point out'to him that
undet the Motor Vehicles Act, the victims or their family members can still move
against the owner of the vehicle, That is the law under the Motor Vehicle Act,
1685 Sir, you are very well aware and whenever necessary properties and other
assets of such an owner can be attached and sold the payment of compensation.
Except for that Parliament so far has not amended the Act to do anything further.
Mc:tdr Yehicles Act is not a local Jegistation, 1t is a National legislation framed
by the Parhiament. This is so far as the provision as it exists today, He has raised
a pertinent point. Why should we not impose “culpable homicide not amounting
to mirder” on people who are dotng rash and negligent driving by misuser of
their vehicles?

. Shri Bhavat Bhushan Batra: While carrying passengers also.
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Shri Randeep Singh Surjewala: Obviously. That is misuser by carrying
passengers in commercial vehicles. That is a very valid point. I have noted it. It
will require a policy initiative on the part of the Government, [ can assute the
House and my learned friend that we will seriously examime the issue and see
what legislative measures can be taken to protect the life and liberty of such
passengers as also take punitive action against such drivers. The second pertinent
point that he has raised is that if & vehicle is found carrying confraband why -
should such vehicle be not seized ? Now that is not really a subject matter of this
calling attention notice. But he has raised it incidentaily. Now, I can only say this
is an issuc that has now been raised by my learned friend. It is pertinent but when
we considet the other tssues, we shall also consider it.

Mbr. Speaker: Is it a State Act or a Central Aet?

Shri Randeep Singh Surjewala 1 As [said, Sir, it is an Act framed by the -

Indian Parliament. Itis a Central Legislation and Rules are framed time to time, |
said, we will examine all aspects as to how o bring drivers or vehicles into a
punitive framewaork. Of course. Seetion 192 has various punitive pravisions, Tam
not even referring to that, Parliament has also taken notice of this and they have
constituted what they call the ‘Sunder Committes’ and they are looking at all
such aspects of safety and compensation ete. also. What my learned friend rajsed
has been a matter of some debate before the Indian Parliameant and they have also
noted it and their recommendation have also been circulated to 2ll the State
Governments so that a final view can be taken and then Act can also be amended.
This is only for information of the House, What we can do at a local level, I wil]
wertainly ponder over it, We will examine it.

Yto FT FiE © aveny e, 7E WA aft e et o # F 8w
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Mr., Speaker: Ask your question,
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Mr. Speaker: O K. Carry on as fong as you wish,
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Sence of discipline and responsibility on the roads is & pre-requisite for
safe driving on the roads. Government can, will do, can do and will continue 1o
take harsh measures, take more steps. However there is no way the Government
can, regulate or watch every vehicle plying on the road. There is a two-whecler,
four wheeler, six, eight or ten vehicles. Ultimately a sense of self-discipline has to
prevail and that is an atmosphere that al! of us have to work towards in propagating
amongst our children, amongst the adults, amongst everybody who drives on the
roads inciuding the members of our families. We all need to know that helmets
have to worn, We all need to know that seat belts are life saving devices, We all
need to know that you cannot speak on 2 cell phone while you are driving. We all
need to know that over-speeding kitls, We all need to know that lape driving is
sane driving. We alf need o know that we also need to drive in a particular lane
at a particular speed. We all need to know that we have to adhere to all traffic
norms including not jumping red lights, If all of us were instill some sense of
discipline amongst our own 48 also in the environment around us then the accidents
can definitely be curtailed. Having said that Sir, there are two valuable suggestions
that Ch. Sampat Singh has raised. One is regarding Qasis. Sir, abroad now, in
many European Countries as dlso T think in Unized States, two devices have now
been made compulsory by Governments for vehicles. And one is that i there isa
sensor, If the driver is falling a sleep then the vehicle would make 4 noise and will
try to wake up the driver or ultimately. now in Europe I am told that there are also
vehicles fited with devices that a vehicles will break and will slow it down 50
that if the driver is drowsy hefshe will wake up- That is 2 good messure. Ag
already pointed out, Sunder Commities was appointed by the Indian Parliament
and the Report has heen sent to various Stares for comments. The States will also
sent theiy own comments and finally it will have o be universally applied across
India and not in Haryana alone. One cannot restrict it to Haryana vehicles as the
traffic is free across the Country, So it would have 'to be applied universaliy.
Second was zlthough the Hon'ble Excise and Taxation Minister would answer to
Mrs. Sumita Singh’s specific question qua opening of liquor vends on the National
Highway on Roads. But T only want to say that similar devices are now available
for drunken driving. If you are drunk and you sit on the steeting wheel, the
vehicle would not start. Those devices are alse now available and some of the
European Countrics have now made it mandatory for the motor vehicies
manufacturers, commercial vehicle manufacturers to install such devices. This is
also a policy matter for the entire Country and I am sure Indian Parliament woild
be Inoking at the issue. They will be examining the issue. Sir, as far as specific
issue was raised by both Ch. Sampat Singh as also by Shei B.3. Batra qua the
incidents at near Siwani and Bhiwani where 29 people have lost their lives,
1 think there have been additional 2-3 casualities thereafier. All those pilgrims
happened to belong to Kalayat, District Kaithal, One of them was from my
Assembly Constituency also. Sir, although there is nor provision but considering
the gravity of the accidents, Hon'ble Chief Minister, besides the amaunt that is
available under the Rajeev Gandhi Beema Yajna, has also sanctioned a sum of
Rs. 3 lacs w0 each of the victims. Ch. Sampat Singh said nothing has been paid. It
is factually not correct. Rajeev Gandhi Beema Yojua money, according to my
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knowledge, has been paid and remaining amount has also been sent by the
Government, Yes, it Is one of the incidents and Government cannot intervene in
every case, Commercial Vehicles cannot be misused in this fashion. Thave already
satd carlier, while intervening on replying to the question by Shri B.B. Batra,
almost the issues that Government of India will examine. We will examine
separately also as to the modalities and punitive measures that can be raken. Qua
drunken driving, Rajya Sabha has already passed a legislation for qua making
the punishment for drunken driving more stringent and the concerned Bill is now
pending in the Lok Sabha. The whole aim of the Bill is to introduce a graded
approach depending upon the level of alcobol that has been consumed by the
driver which comes out on the test, Sir, Ch. Sampat Singh has also mentioned
about the issue that the genesis of these accidents is lack of more private scetor
trangportation facilities and Government sector transportation facilities available
in the State. I completely agree with him. With your concurrenee, Sir, But I also
want to bring to his notice and the notice of the House that thrice the High Court
has quashed the Transport Privatization Scheme of the State Government
including the present one. For the last ten years, the State has been forming
schemes and people who have vested interest have been challenging those
schemes. It has been stayed and finally our latest scheme also, to my knowledge,
has been riow returned back and a new scheme would now have to be drafied
afresh. The last scheme that we drafted, Ch, Sampat Singh had also praised it, I
remember in the Vidhan Sabha that it will give opportunities of emplayment to
our youth. It will provide better connectivity. But it was challenged in the High
Court. Finally, the scheme has also lapsed and the new scheme is now under
preparation. I can only assurc him that we will do our best. We will rectify any
possible defects. The intention of the Government is transparent and honest. We
want that private sector should participate alongwith public sector. It should
create opportunities of employment but more so it should create opportunities of
hetter transportation facilities so that the people do not have to usc commercial
vehicles. Sir, he also raised the issue of no ambulances or other medical facilitios
beiirg available. I want to ctarify and point out that there is now a centralized
number, the toli free number that has been provided for by the Government of
Haryana. To my knowledge it is 102. 335 ambulances have been provided and
71 Advanced Life Support Systern, the bigger ambulances which #lso have a
minor OT facility, have been provided already by the State Government. In
Haryana, atll CHCs have one ambulance, zll hospitals have an ambulance and
there is one ambulance available on two PHCs. That is what we are irying o do.
Smt. Sumita Singh pointed the issue of VIP security vehicles. T have taken note of
it. I will be passing necessary instructions to our Director Generai of Police and
we will issue instructions in writing that no misbehaviour by any cop whether he
is with an Administrative Service Qfficer or with a political person is permitted.
He wili not be permitted to harass in any manner any persen big or small playing
on the road. T can assure my learned fricnd that we will be issuing necessary
instructions to Incharges of all security personnei. Sir, Shri Bharat Bhushan Batra
also pointzd out regarding Sainiwas case. | will take the derails of the case lodged
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and will pass it on to him since it is a specific matter, Now, I will request learned
Excise & Taxation Minister. . ... (Inteiruption) Sir, T have answered to 9 questions
already. 4 questions are left. 14 supplementaries have been raised. The precedent
s for only two supplementaries. (Inserruption) Let the Minister atleast answer,

#ff e que e aerted wve g i s o, ang R e Aoi,
wEe A wet gt §1

There is an example and it was in the media also that eminent drunken
drivers like Salman Khap, he was drunkard and he crashed s0 many persons, He
was booked under 304. Then Sanjiv Nanda, he was under 304. Here a person who
is taking 31 lives and the second thing is that they are not given any compensation,
Ther what is the solatium to the families, What will happen to the families ? In
that case you are not assuring before the House that we will examine afff =9
304 AT ¥R culpable homicide not amount to murder, Man should have
knowledge R &Y og Ty diow W1dt =amn & ot 9w wrem F YiEe 8 gunr §,
fedt <t o o o wwdt & ofi Swe wrer o 2 wavey &1 o ww 70 strafirt
1 Qe ST W RemRey S o o v o o wwe TR 8 9 81 arady Oy e
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Mr. Speaker: I think this has been very lengthy discussion on this topic.

Shri Randeep Singh Surjewala: Speaker Sir, | have already answered to
Shri B.B. Batra’s question second time also. I have said that use of commercial
vehicles for passengers is a matter of a lot of concern. A very serious accident
recently took place which has further highlighted the issue. I said what punitive
measures can be taken as & matter of policy as also in the individual case, we will
examine. [ have already assured the House. May I now request learned Excise and
Taxation Minister to answer to that part of the question because she can give
better answer 1o the supplementary raised by Smt. Sumita Singh.

Smt. Kiran Choudhary: Hon'ble Speaker Sir, in regard to the query raised
© by our Hon’ble Member Smt. Sumita Singh Ti, I would like to tell her that these
vends which are auctioned come under the command area and within the corpmand
area these vends can be placed anywhere else. It is not up to the departiment to say
thai you will place your vends in A B C D any of these places that is No. 1, No. 2,
as tar as vends are anywhere at religions place, anywhere that there is a sehool or
as far as hospital are concerned, the fact of the marter is that there is a policy in
this regard. However, in the future we have also o take it in consideration rhat
these vends are also giving & farge amount of revenue through which a lot of
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development work in the entire State is taking place. If, it is considered that we
make a policy on that we are amenable to that matter but it 13 a fact that the
department has nothing to do with where the vends are placed. It is not the
department that places the vends on the National High Way.
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Mr. Speaker : Thank you. Hon'ble Minister you need to reply.

Shri Randeep Singh Surjewala ; Speaker Sir, I have noted down the
suggestion. Justa factual clarification, the accident of the Hon'ble Health Minister
that took place, he did not take place on any road in Haryana territory nor on any
Highway. it took place on the road i.¢. called the Lake Road, Chandigarh where
on the rurning of the Lake Road while going towards the Raj Bhawan a truck of
the Border Security Foree had lost control and came in and hit into the Governraent
Vehicle of the Minister causing the accident. Neither was the Minister’s vehicle
over speeding nor was it being escorted by any other vehicie.

wit. et e e v, Palidts & e A Rred duey F 4% v a‘crr“rrqw
at oy sy el demse w0 w e o ‘

Shri Randeep Singh Surjewala : Speaker Sir, I have already replied twice
to Ch. Sampat Singh’s queries as also to Shri Bharat Bhushan Batra’s queries.

raw 15 & sl o

Mr. Speaker : Honble Members, now the Parfiamentary Affairs Minister
wiil move the motion under Rule |5,
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Industries Minister (Shri Randeep Singh Surjewala) : Sir, Ibeg to move-

That the procesdings on the items of Business fixed for today be
exempted at this day’s situing from the provisions of the Rule *Sittings
of the Assembly’, indefinitely.

Mr. Speaker : Motion moved-

That the procesdings on the items of Business fixed for today be
exempted atthis day’s sitting from the provisions of the Rule *Sittings
of the Assembly’, indefinitely.

M. Speaker : Question is-

That the proceedings on the items of Business fixed for today be
exempted at this day’s sitting from the provisions of the Rule *Sittings
of the Asscmbly’, indefinitaly.

The motion was carried,

row 16 o 3y usae

Mr. Speaker : Hon’ble Members, now the Parliamentary Affairs Minister
will move the motion under Rule 16,

Industries Minister (Shri Randeep Singh Surjewala) : Sir, I beg to move-
That the Assembly at its rising this day shall stand adjourned
sine die. :

M. Speaker : Motion moved-

* That the Assembly al its rising this day shall stand adjourned
sine die. ‘ |

Mr. Speaker : Question is- ‘

That the Assembly at its rising this day shall stand adjourned
zine die.

The motion was carried.

et afify ot RurE wege s

Mr. Speaker : FHon'ble Members, now Shri Bharat Bhushan Batra,
Chairperson of the Committes on Petitions, will present the Second Report of the
Coramittee on Petitions for the year 2012-2013,

Shri Bharat Bhushan Batra (Chairperson, Comimitiee on Petitions) :
Sir, I beg io present the Second Report of the Committee on Petitions for the year
2012-2013.
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Myr. Speaker: Now, the Finance Minister will introduce the Haryana
Appropriation (No.3) Bill, 2012 and will also move the motion for its
consideration.

Industries Mingster (Shri Randeep Singh Surjewala): Sir, I beg to introduce
the Haryana Appropriation (No.3) Bill, 2012,

&ir, I also beg 1o move-

That the Haryana Appropriation (No.3) Bill be taken into
consideration at otice.

Mr. Speaker: Motion moved-

That the Haryana Appropriation (No.3) Bill be taken into
consideration at onee.

Mr. Speaker; Question is-
That the Haryana Appropriation (No.3) Bill be taken into

consideration at once.

The motion was carried.

Mr, Speaker: Now, the House will consider the Bill Clause by Clause.
Clauge 2
Mr. Speaker: Question is-
That Clause 2 stands part of the Biil.

The motion was carried.,

Clange 3
Mr. Speaker: Question is- ,
That Clause 3 stands part of the Bill.

The motion was carried.

Schedule
Mr. Speakc;r: Question is-
That Schedule be the Schedul& of the Bill,

The mation wag carried.,
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Clause 1
Mr. Speaker: (Question is-
That Clause ! stands part of the Bijl.

The maotion was carvied,

Enacting Formula
Mr, Speaker: Question 14
That Enacting Formula be the Enacting Formula of the Bill.

The motion was carried,

Title
Mr. Speaker: Question is-
That Title be the Title of the Bill.

The motion was carrigd.

Mr. Speaker; Now, the Finance Minister will move that the Bill be passed.
Tndustries Minister(Shri Randeep Singh Surjewala): Sir, 1 beg to move-
That the Bill be passed,
My, Bpeaker: Motion moved-
That the Bill be passed.
Mr, Bpeaker: Question is-
That the Bill be passed.

The mation was carried.

2, f& weld eure el (devs aiisde) A, 2012

Mr. Speaker: Now, the Education Minister will introduce the Maharshi
Dayanand University (Second Amendment) Bill, 2012 and will also move the
motion for iis consideration.

Education Minister {(Smt. Geeta Bhukkal Matanhail): Sir, 1 beg o
introduce the Maharshi Dayanand University {Second Amendment) Bill, 2012,

Sir, { also beg to move-
That the Maharshi Dayanand University (Second Amendment)
Bill be taken into consideralion al once.

Mr. Speaker: Motion moved-

That the Maharshi Dayanand University (Second Amendment)
Ril) be raken into consideration at ance.
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Mr. Speaker: Mr. Sainpat Singh, you have come from universities w0
I.T.1s. We are alrgady talking about universities not about [.T.1s. Please restrict
yoursell only to universities not LT.Is.
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M. Speaker : Hon’ble Minister, Hon'ble Member wanted to know about
faculiy.
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Mr. Speaker: Question is-

That the Maharshi Dayanand University (Second Amendment) Bill be
taken into consideration at onee.

The motion was carried.
Mr. Speaker: Now, the House will consider the Bill clause by clause.
Clause 2

Mr. Speaker: Hon'bie Members, | have recetved a notice of amendinent
from Eduvcation Minister ir: existing Clause 2. Now, the Education Minister will
move an grendment.

Education Minister (Smt. Geeta Bhuldkal Matarhail): Sir, 1beg to move-
“For the existing Clause 2, the following Clause shall be substituted-

*(3) The University shall not, itself or through franchise or agancy,
operate or open any off campus centre and study centre:

Provided further that if the University has well maintained post
graduate regional centres with all the requisite infrastructare, the
same shall continue to be administered by the University™.
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Mr. Speaker: maotion moved-
“For the existing Clause 2, the following Clause shall be substituted-

%2} The University shall not, itself or through franchise or ageney,
operate or open any off campus centre and study centre:

Provided further that if the University has well maintained post
oraduate regional centres with all the requisite infrastructare, the
same shall continue to be administered by the University™.

My, Speaker: Question is-
“For the existing Clause 2, the following Clause shall be substituted-

(%) The University shall not, itself or through franchise or agency.
operate or open any off campus centre and study centre:

Provided further that if the University has well maintained post
sraduate regional centres with all the requisite infrastructure, the
same shall continue to be adrinistered by the University”.

The motion was carried.
My, Speaker: Question is-
That Clause 2, as amended, stands part of the Bill.
The motion was carried.
Clayse 1
My, Speaker: Question is-
That Clavse 1 stands part of the Bill,
The mation was carrigd,
Tnacting Formmsla
Mr. Speaker: Question is- .
That Enacting Formula be the Enacting Formula of the Bill.
The meotion was carried.
Title
Mr, Speaker: Question is-
‘That Title be the Title of the Bill,
The motion was carried,

Mr. Speaker: Now, the Education Minister will move that the Bill as

amended be passed.

Fducation Minister (Snit. Geeta Bhukkal Matarthail): Sir, T beg to mave-

That the Bill as amended be pussed,
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Mr. Speaker: Motion moved-

That the Bill as amended be passed.
Mpr. Speaker: Question is- -

That the Bill a5 amended be passed.

The motion was carried.

3. we Feildre Afgen ReaRuem @R o
(Hpvs sifetic) fa, 2012
Mr. Speaker: Now, the Education Minister will introduce Bhagat Phool

Singh Mahila Vishwavidyalaya Khanpur Kalan (Second Amendment) Bill, 2012
and will also move the motion for its consideration.

Education Minfster (Smt, Geeta Bhukkasl Matanhail): Sir, 1 heg to
tniroduce Bhagat Phool Singh Mahila Vishwavidyalaya Khanpur Kalan (Second
Amendment) Bill, 2012, '

air, [ also beg to move-

That Bhagar Phool Singh Mahila Vishwavidyalaya Khanpur Kalan
(Second Amendment) Bill be taken into consideration at ance.

Mr. Spesker: Motion moved-

That Bhagat Phocl Singh Mahila Vishwavidyalaya Khanpur Kalan
(Second Amendment} Bill be taken into consideration at once.

My, Speaker: Question is-

That Bhagat Phool Singh Mahila Vishwavidyalaya Khanpur Kalan
{Second Amendment) Bill be taken into consideration at once.

‘ The motion was carrvied.
Mr. Speaker: Now, the House will consider the Bill Clause by Clause.
Clause 2

Mr, Bpeaker: Hon'ble Members, | have received an amendment from the
Education Minister in existing Clause-2. Now, the Education Minister may move
an arnendment.

Education Minister (Smt. Geeta Bhukkal Matankhail): Sir, Ibeg to move-
“For the existing Clause 2, the following Clause shall be substituted-

“(3) The University shall not, itself or through franchise or agency,
aperate or open any off campus centre and study centre:

Provided further that if the University has well maintained post
sraduate regional centres with all the requisite infrastructure, the
sam¢ shall continue 10 be adminisiered by the University”,
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Mr, Speaker: Motion moved-

“(3) The University shail not, itseif or through franchise oragency,
aperate or open any off campus centre and study centre:

Provided further that if the University has well maintained post
sraduate regional centres with all the requisite infrastructure, the
same shall continue to be administered by the University”.

Mr. Speaker: Question is-

“¢3) The University shall not, itself or through franchise oragency,
operate or apen any off campus centre and study centre:

Provided further that if the University has well maintained post
graduate regional centres with all the requisite infrastructure, the
same shall continue to be administered by the University”.

The motion was carried.
Mr. Speaker: Question is-
That Clause 2, as amended, stands part of the Biil,
The motion was carried,
Clause 1
Mr, Speaker: Question is-
That Clause | stands part of the Bill,
The motion was carried.
Enacting Formula
Mr, Speaker: Question is-
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried,
Title
Mr. Speaker: Question is-
That Title be the Title of the Bill,
The motion was carvied.

Mr. Speaker: Now, the Educarion Minister will move that the Bill, as
amended, be passed.

FEducation Minister (Smt. Geeta Bhukkal Matanhail): Sir,  beg o move-
That the Bill, as amended, be passed,

Mr. Speaker: Mation moved-
That the Bitl. as amended, be passed.

Mr, Speaker: Question is-
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That the Bill, as amended, be passed.

The motion was carried.

4. & o giafEc (Feos aifsic) {9, 2012

Mz, Speaker: Now, the Education Minister will introduce the Kurukshera
University (Second Amendment) Bill, 2012 and will also move the mation for its
consideration.

Education Minister (Smt. Gecta Bhukkal Matanhail): Sir, 1 beg to
introduce the Kurukshetra University (Second Amendment) Bill, 2012,

Sir, I also beg to move-

That the Kurukshetra University (Second Amendment) Bill be taken
into consideration at once.

Mr, Speaker: Motion moved-

That the Kurukshetra University (Second Amendment) Bill be taken
into consideration at once.

My, Speaker: Question i5-

That the Kurukshetra Undversity (Second Amendment) Bill be taken
into consideration at once.

The motion was carried.
Mr. Speaker: Now, the House will constder the Bill Clause by Clause.
Clayse 2

Mr. Speaker: Hon'ble Members, T have received an amendment fram the
Education Minister i existing Clause 2. Now, the Bducation Minister may move
an amendment.

Education Mirister (Smit. Geeta Bhukkal Matanhail): Sir, I beg to move-
“For the exisﬂng Clause 2, the following Clause shall be substimted-

“(3) The University shall not, itself or through franchise oragency,
operate of open any off campus centre and study centre:

Provided further that if the University has well maintained post
graduate regional centres with all the requisite infrastructure, the
same shall continue to be administerad by the University”.

Mr. Speaker: Motion maved-

*(3) The University shall not, itself or through franchise oragency,
operate or open any off campus centre and study cenire:
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Provided further that if the University has well maintained post
graduate regional centres with all the requisite infrastructure, the
same shall continue t0 be administered by the University™.

Mer. Speaker: Question i«

*(3) The University shall not, itself or through franchise oragency,
operate Or open any off campus centre and study centre:

Provided further that if the University has well maintained post
graduate regional centres with all the requisite infrastructure, the
same shall continue to be administered by the University™.

The motion was carried.
Mr. Speaker: Question is-
That Clause 2, as amended, stands part of the Bill.
The motion was carried.
Claose 3
Mr. Speaker: Question is-
That Clause 1 stands part of the Bill,
The motion was carried.
Enacting Formaels
Mr. Speaker: Question is-
That Enacting Formula be the Enacting Formula of the Bill.
- The motion was carried.
Title
Mr. Spesker; Question is-
That Title be the Title of the Bill,
The mation was carried,

Mr. Speaker: Now, the BEdocation Minister will move that the Bill, as
amended, be passed.

Education Minister (Smt. Geeta Bhukkal Matanhail): Sir, I beg to move-
That the Bifl, as amended, be passed.

M. Speaker: Motion moved-
That the Bill, as amended, he passed.

Mr. Speaker: Question is-
That the Bill, as amended, be passed.

The maotion was carried.
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Mr. Speaker: Now, the Bducation Minister will introduce Chaudhary
Devi Lal University Sirsa (Second Amendment) Bill, 2012 and will also move the
motion for ite consideration,

Education Minister (Smt. (veeta Bhukkal Matanhail): Sir, T beg w0
mtroduce Chaudhary Devi Lal University Sirsa {Second Amendment) Bill, 2012.

3ir, ¥ also beg to move-

That Chaudhary Devi Lal University Sirsa (Second Amendmens)
Bill be tzken into eonsideration at once.

Mr. Speaker: Motion moved-

That Chaudhary Devi Lal University Sirsa (Second Amendmenr)
Bill be taken into consideration at ence.

Mr. Speaker: Question is-

That Chaudhary Devi Lal University Sirsa (Second Amendment)
Bill be taken into consideration at once.

The motion was carried,
Mr. Speaker: Now, the House will consider the Bill Clause by Clause,
Clavse 2

Mr, Speaker: Hon'ble Members, I have received an amendrment from the
Education Minister in existing Clause-2, Now, the Educarion Minister may mave
an amendmenr.

Education Minister (Smt. Geeta Bhukkal Matsnhail): Sir, I beg to move-
“For the existing Clause 2, the following Clause shall be substityted-

“(3) The University shall not, itself or through franchise or agency,
eperate or open any off campus centre ad study centre:

Provided further that if the University has well maintained posi
graduate regional centres with all the requisite infrastructure, the
same shall eontinue to be administered by the University”,

Mr. Speaker: Motion moved-

“(3) The University shall not, itself or through franchise aragency,
Operate or open any off campus centre and study centre:

Provided further that if the University has well maintained post
graduate regional centres with all the requisite infrastructure, the
same shail continue to be adminisiered by the University”.
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Mr. Speaker: Question is-

“(3) The University shall not, itself or through franchise oragency,
operate ar open any off campus centre and study centre:

Provided further that if the University has well maintained post
graduate regional centres with ali the requisite infrastructure, the
same shall continue to be administered by the University™.

The motion was carried,
Mr. Speaker: Question is- ‘
That Clause 2, as amended, stands part of the Bill.
The motion was carried.
Clause 1
Mr, Speaker: Question is-
That Clause 1 stands part of the Bill.
The motion was carried,
Enacting Formula
Mr. Speaker: Question is-
That Enacting Pormula be the Enacting Formula of the Bilt.
The mation was cairried.
Title
Mr. Speaker: Question is-
Thar Title be the Tile of the Bill.
The motion was carried.

Mr. Speaker: Now, the Education Minister will move that the Bill, as
amended, be passed.

Education Minister (3mt, Geeta Bhukkai Matanhail): Sir, I beg to move-
That the Bill, as amended, be passed.

Mr. Speaker: Motion moved-
That the Bill, as amendsd, be passed.

Mr. Bpeaker: Question is-
That the Bill. as amended, be passed.

The motion weas carried.
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6. f& doir Rregee dow ¢ ddies wRarr Regasr sifw
FTTaeT e (aRamm stifede) fRw, 2012
Mr. Speaker: Now, the Parliamentary Affairs Minfster will introduce the
Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated

Development (Haryana Amendment) Bill, 2012 and will move the mation for its
consideration.

1

Industries Minister (Shri Randeep Singh Surjewala): Sir, [beg to introduce
the Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated
Development (Haryana Amendment) Bill, 2012

Sir, I also beg to move-

That the Punjab Schaduled Boads and Controlled Areas Restriction
of Unregulated Development (Haryana Amendment) Bill, be taken
inio consideration at once.

Mr. Speaker: Motion moved-

That the Punjab Scheduled Roads and Controlled Areas Restriction
of Unregulated Development (Haryana Amendment) Bill, be taken
mio consideration at once,

Mr. Speaker: Question is.

That the Punjab Schaduled Roads and Controlled Areas Restriction
of Unreguiated Development (Haryana Amendment) Bill, be taken
into consideration at once,

The motion was carried.
Mr. Speaker: Now, the House will consider the Bill Clause by Clause.
Clause 2
Mr, Speaker: Question is-
That Clause 2 stands part of the Bill.
The motion way carried.
Clause 3
Mr. Speaker: Question is-
That Clause 3 stands part of the Bill.
The motton was carried.
Clavse 4
Mr. Speaker: Question is-
That Clause 4 stands part of the Bill.

The motion was carried,
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Clavse 1
Mr. Speaker: Question ig
That Clause | stands part of the Bill.
The mation was carried.
Enacting Formula
Mr. Speaker: Question is-
That the Enacting Formula be the Enacting Formula of the Bill,
The motion was carried,
Title
Mr, Speaker: Quostion ig- .
That the Title be the Tide of the Bill.
The motion was carried.

My, Speaker; Now, the Parliamentary Affairs Minister will move that the
Bill, be passed. :

Industries Minister (Shri Randeep Sirngh Surjewala): Sir, I beg to move-
That the Bill be passed.
Mr. Speaker: Motion moved-
That the Bill be passed.
" Mr. Speaker: Question is-
That the Bill be passed.

The motion was carried.

7. & v = Hftee (WRHBN) Fge (FRamn siisdie) w1, 2012

Mr. Spraker: Now, the Parliamentary Affairs Minister will introduce the
Punjab New Capital (Periphery) Control (Haryana Amendment) Bill, 2012 and
will move the motion for its consideration.

Industries Minister (Shri Randeep Singh Surjewala): Sir, {beg to inroduce
the Punjab New Capital {Periphery) Control (Haryana Amendment) Bili, 2012

8ir, T also beg to move-

That the Punjabh New Capital (Periphery} Control (Haryana
Amendment) Bill, be taken into consideration at once.

Mr. Speaker: Motion moved-
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That the Punjab New Capital (Periphery) Control (Haryana
Amendment) Bill, be taken into consideration at onen.

Mr. Speaker: Question is-

That the Punjab New Capital (Periphery) Control {(Haryana
Amendment) Bill, be taken into consideration at once.

Yhe maotion was carried,
‘Mr. Speaker : Now, the House will consider the Rill clause by clavse.
Clause 2
Mr. Speaker: Question is-
That Clause 2 stands part of the Bill.
The motion was carried,
. Clause 3
Mr. Speaker: Question is.
That Clause 3 stands part of the Rill.
The motion was carried,
Clause 1
Mr. §peaker: Question is-
| That Clause | stands part of the Bill.
The marion was carried,
Enacting Formisia
Mr. Speaker: Question is- ‘
That the Enacting Forrula be the Enacting Formula of the Bill.
The motion was earried,
Title
Mr. Speaker: Question is-
That the Title be the Title of the Rill,
The motion was carried.
Mr. Speaker: Now, the Parliamentary Affairs Minister will move that the

Bill be passed.

Industries Minister (Shri Randeep Singh Surjewala): Sir, I beg to move-
That the Bill be passed. '
Mr. Speaker: Motion movad-
That the Bill be passed.
Mr, Speaker: Question is-
That the Bill be passed.
The motion was carried,
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£ gReron 1y Feae Hord (SR Refla) sritelie fw, 2012

Mr. Speaker: Hon'ble Members now, the Minister of State for Labour and
Employment will introduce the Haryana Good Conduct Prisoners (Temporary
Eelease) Amendment Bill, 2012 and will also move the motion for its
congideration.

Tndustries Minister (Shri Randeep Singh Surjewala): Sir, [ beg to introduce
the Haryana Good Conduct Prisoners (Temporary Release) Amendment Bilt, 2012,

Sir. I also beg to move-

That the Haryana Good Conduet Prisoners (Temporary Release)
Amendment Bill be taken into consideration at once.

Mr. Speaker: Moticn moved-

That the Haryana Good Conduct Prisoners (Temporary Release)
Amendment Bill be taken into consideration at once,

Mr. Speaker: Question is-

“That the Haryanz Good Conduct Prisoners {Temporary Release)
Amendment Biil be taken into consideration at once.

The motion was carried.
. Mr, Speaker: Now, the House will consider the Bill clause by clause.
Classe 2to 6
Mr. Speaker: Question is- |
That Clanses 2 1o & stands part of the Bill.
The motion was carried.
Clause 1
Mr. Speaker: Question is-
That Clause 1 stands part of the Bill,
The morion was carried.
Enzeting Formula
Mr. Speaker: Questian is-
That Enacting Formula be the Enacting Formula of the Bill.
‘ The motion was carried.
Title
Mr. Speaker: Question is-
That Title be the Title of the Bill.

The motion was carried.,
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Mr. Speaker: Now, the Parliamentary Affairs Minister will move that the
Bill be passed.

Industries Minister (Shri Randeep Singh Surjewala): Sir, I beg to move-
That the Bill be passed.

Mr, Speaker: Motion moved-
That the Bill be passed.

Mr. Speaker: Question is- '

That the Bill be passed.

The motion was carried.

Mr. Speaker: Hon'ble Members now, the Parliamentary Affairs Minisier
will introduce the Haryvana Municipal (Amendment) Bill, 2012 and will also
move the motion for its consideration.

Industries Minister (Shri Randeep Singh Surjewala): Sir, P beg to introduce
the Haryana Municipal (Amendment) Bill, 2012,

Sir, [ also beg to move-

That the Haryana Municipal (Ameﬁdmcnt) Bill be takern into
consideration at once,

M. Speaker: Modon movad-
That the Haryana Municipal (Amendment} Bill be taken inlo
cohsideration at once,
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Shri Randeep Singh Surjewala: Speaker Sir, learned Hou'ble Member
has raised two questions, One is regarding its application of house tax to approved
s also 1o unapproved sreas. This is applicable to entire municipal srea. When it
comes w provision of amenities they are provided for a particuldr area lke
sewerage, drinking water, electricity ete. But when you are resident of a city, you
are using amenities of an entire city. Municipal Tax is a tax for user of facilities of
the entire city. As you know Sir, you are an esteemed Lawyer yourself; tax is not
directed relatable to provisions of a particular service as upheld by the Hon'ble
Suprame Court also. So, Municipal Tax wonld be applicable to the entire manicipal
area including any other un-approved ares.

T LTI (ATENEYY) | TSN WY, arqyEs sreter & oy udt darg e
B o o e & W S e m guem giaey o o omat 7

sfterelt gftren R arenet AstEs, § O OIS Euw arww 9 o € O, whew-
AT $N TPET AN @ IHE a0 A 5 |

o4t vordty R ot wiew we, # gw il F Gy veee ev Sm gL A
A AT g AN wifRe €Wy v SRR WER w1 e e g o off
efrdferey Bfdey wng v vyoe R A & @ em-uyge oft & sfw ol 250 o
o wer o € ww uy B S0 el A T 2| AR geees o & ety g
Hedes & vy ard § T consciously T8 Frofw fam &1 o oy ) o) TREde
T OF e & gy e | TR o aE wiiEee ol e s
Tw e w1 yey & iy sl Rfden € 59 o« weg 25 vl w e g
26 warsry frde wafery o & T om ool Wioet 26w el § o S Eew
sready tiod] € @7 250 w1 T o wAEr & gt 50 ol 9 @ O W
weder #1250 79 T ¥ Eo0 eTeREEs W we gedfie §) 100 vima R
ot Yefrdfres ffeeT v & 91 250 = S ¥ # &l S owned by Ex-servicernan,
family of deceased soldiers ¥, x-Para Military Force personnel &, %19 g §or
& for o7 g wyfiem oRE o gwEiEas BT A Jgge o o | e b mgaTe
i ge o B | ety wa & e & wEe F A g an 8 e fem ar ) ety
ot AT Sy oy Trage A ¥ o 9 QS Fel B W ¥ 1Y i W weY
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& A £ ofe v oot @ afdr sy 97 ow 98 € SAlNT Sir, the tax is never
relatable to use of a particular service as [ have already explained that to you.
That debate got settled in the year 1953 by the Hon’ble Supreme Court ruch
before I was born. They said the tax is not relatable to the provisions of a service.
Tax is not relatable to providing of a particular serviee. We can’t open the issue
in the year 2012 in this asgost House. So, it is applicable to the entire State and
the tax that has been imposed is extremely nominal, It is almost not there and the
tax in commercial areas is also based on the life of the building, RCC structures
etc. A details scheme has been formulated then only they have to pay tax. Sir, her
second question was regarding sub-letting of municipal council’s properties. [t
is ntot relatable to the current amendment. Hon'ble Member should send a separate
notice qua that.

o4t s, fe il (vew): whew W, wee ol oo @ 9 9 9w o
W stregES o] TgEe oftr ¥ faeraie ® wd Ry o v & 7 9 ew o
foram o %1 &1 ww ate ot 7 gu § o wafifiue el O wwar 8 o e
it el vl & TRl arTTae et @l 9 wrer weel wy ® Ry
TE WS- F gge offew o) &1 o & A9 dew @ v £ o aels ol
T e o g W & |
At vordtr e gRotaren: wiew Wy, 59 A § B 70 B9 § A g
g7 % | The Cabinet has already passed a resolution for regularization of these
M] colonies. A Committee was constituted, report has come. Nearly
542, 1¢ Iremember correctly, colonies have been asked to be reguiarized. Somebody
went 1o the Hon'ble High Court and the Division Bench headed by the then Chief
Justice has stayed further proceedings in the matter, | had assured earlier we will
take avery possible step and present all facts that we will provide alf regular
amenities in these colonies also so that they are regularized.
Mr. Speaker; Question is-
Thar the Haryana Municipal (Amendment) Bill be taken into
consideration at once.
The marion was carried.

Mr. Speaker: Now, the House will consider the Bill clause by clause.
Sub-Clavse 2 of Clause-1
Mr. Speaker: Question js- .
That Sub-Clause 2 of Clause 1 stands part of the Bill,
The motion was carried.
Clauses 2to 13

Mr. Speaker: Question is-
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That Clauses 2 to 13 stand part of the Bill,
The motion was carried.
Sub-Clause 1 of Claunsel
Mr. Speaker: Question is-
Thas Sub-Clause 1 of Clause 1 stands part of the Bill.
The motion was carried,
Enacting Formula
Mr. Speaker: Question is-
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carvied.
Tite
Mr. Speaker: Question is-
That Title be the Title of the Biil.
The marion was carried.

Mr. Speaker: Now, the Parliamentary Affairs Minister will move that the
Bill be passed.

Endustries Minister (Shri Randeep Singh Surjewala): Sir, [beg to move-
That the Bill be passed.

Mr. Speaker: Motion moved.
Thar the Bill be passed.

Mr. Speaker: Question is-
That the Bill be passed.

The motion was carried.

10. 1 shamon Rve e (sisiie) flid, 2012

Mr. Speaker: Now, the Parliamentary Affairs Minister will introduce the
Haryana Municipal Corporation (Amendment) Bill. 2012 and will also move the
motion for its consideration.

Industries Minister (Shri Randeep Singh Surjewala): Sir, Theg to introduce
the Haryana Municipal Corporation (Amendment) Bill, 2012,

Sir, T also beg'to move-

That the Haryana Municipal Corporation (Amendment) Bill be taken
it constderation at once.
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Mr. Speaker; Motion moved-

That the Haryana Municipal Corporation ( Amendment) Bill be taken
into consideration at once.

Mr. Speaker: Question is-

That the Haryana Municipal Corporation (Amendment) Bill be taken
into eonsideration at once,

The motion was carried.
Mr. Speaker: Now, the House will consider the Bill ¢lause by clauge.
Sub-Clauge 2 of Clanse-1
Mr. Speaker: Question is-
That Sub-Clause 2 of Clause | stands part of the Bill.
The motion wes earried.
Clauses 2 to 21
Mr. Speaker: Question is-
That Clauses 2 to 21 stand part of the Bill,
The morion was carried.
Sub-Clavse 1 of Clause-1
Mr. Speaker: Question is-
That Sub-Clause | of Clause | stands part of the Bill,
The motion was carried.
Enacting Formuia
Mr. Speaker: Question is-
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried.
Title |
Mr. Speaker: Question is.
That Title be the Titie of the Bill.
The motion was carried.

Mr. Speaker: Now, the Parliamentary Affairs Minister will move that the
Bill be passed.

Industries Minister (Shri Randeep Singh Surjewala): Sir, I beg 1o move-
That the Bill be passed.
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Mr. Speaker: Motion moved.
That the Bill be passed,
Mr. Speaker: Question is-
That the Bill be passed.

The motion was carried.

11, & 9o Tt diespa wfthes (aRamn arifsde)
&=, 2012

Mr. Speaker: Now, the Agriculture Minister will introduce the Punjab
Agricultural Produce Markets (Harvana Amendment) Bill, 2012 and will also
move the motion for Hs consideration.

Agriculture Minister (Sardar Paramvir Singh): 5ir, 1 beg to introduce
the Punjab Agricultural Produce Markets (Haryana Amendment) Bill, 2012,

Bir, I also beg to move-

That the Punjab Agricultural Produce Markets (Faryana Amendment)
Bill be taken into constderation at once.

Mr. Spesker: Motion moved-

That the Punjab Agricublural Produce Marketls (Haryana Amendment)
Bill be taken into consideration at once.

Shyi Bharat Bhushan Batea (Rohtak): Speaker Sir, effort of the Haryana
State Agriculture Marketing Board well as Agriculture Department is
commendable. We are an agricnlture State and revolution is needed so far a5 the
agricultural produce is concerned. ¥n the concept of Poly Houses efforts shouid
be made and farmers should be made vigilant and intefligent also w go for the
Poly Houses. Tt has paid a dividend that our Hon’'ble Chief Minister has also
visited Terael and we gre having a collaboration unit at Gharaenda also and it is
going very fine. Thus, amendment is baing made for a particular purpose that
sense is to be granted, then licensesa can go straight forward to the producer, 1o the
farmer for a direct buying and provide all the facilities to the farmer hike cleaning,
packing., T8 @il BfARHD Warde wear W §( The proposed amendment, has
been made in clause 7 at page 3 that after section 8A of the Principal Aet, the
following sections shall be inserted, namely:-

“88. Establishment of collection centre.- The Chief Administrator may,
from time to time, specify particular area or location or premises in aotified area
of any Market Committee as a dedicated collection centre for borticultural
produce and other coramercial crops, as may be notified by the State Government,
from time 1o time. Further, the Chief Administrator may grant a licence on terms
and conditions. as may be presceibed from tme o time any person, as may be
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found appropriate after examination of their credentials for purchase of
hortieultural produce and other such crops directly from farmers in such collection
centre:”

Before putting or making my suggestion I would like (o point out that the
Chief Administrator may allow any person including a Heence holder to provide
facilities such a processing, packaging, sorting, grading, storage, sale and export,
then this facility will come to the farmer also. But whep the Chief Administrator
will give a licence, such a intra-contradictory clause is there that the Chief
Administrator may grant 2 licence on the terms and conditions as may be
prescribed. Prescribe means according to the rules, according to the norms
according to the section from time to time. Then in the second leg itself it is
mentioned that ‘as may be found appropriate after examination of their
credentials’. These are contradictory and according to the norms when the licence
is being granted 2 person is to negotiate directly with the farmer and secondly
you are saying that after it is found appropriate after examination of their
credentials, That will lead to ambiguity and it wil) Jead to litigation when any
case 1 being decided. 8o, my request is that the amendment T want to move is that
in this clause, 50 far as wording- ‘as may be found appropriate after examination
of their credentials” may kindly be deleted. This is my submission.

o, Tt R (ern): WY, R TR o S we i ariteie ¥ e R e
B, §6 1§ €1 e A iy eeieent Deaw ofw foftasy 9 A wed
e g W e AR # R waw Tr Ll o s s o we i oo
TSR Gu-TEY W W s oft | Ser e o 9 wew o Yo ¥ sl Py T
Y ¥ H e T g € SN Y ast a T TreE aita o i 9w S
RrecH € 1 81 & wR fee wie d e ol i o ang o sawew e ar
Wt fergvar= T WY i wma o) S et offe $fem o o wd ot s T
W6, Yiwen § o e A e € 4w e At O B st R
e @ of pod BT gul e ¥ ‘as ivls’ & W % fore iy w2 E | wiify e
ferg vy freem Fivg oiiv Ermer 3= Reer & v O & 59 e w1
ferees g wet 78 & ofw ot § ot O wgT By AT A £ S vy wveceh wew &
AT W F] UE SHTHC 7 V8T E YU B Oy i afew G W wy g
B et €, VIR ol W oiRe o wad § g feee @ el R
frekft afte 7w orme @&, Aie w ol @) se vl F am o o fE ow s
T T O B W & 0T PEw 4R 85 wReie W 40 wede ow S 8 W
#1 g TR W iireaed & A # o o dtews BT O s W g e W od
W % SR 60 W 86 TR ¥ e dife ) wn § it 4 s Se § sy
TETRT W ] W | AT ST Wl Y et gen B e 4w et R men
et &1 guferg & A B ot § 9w qoe ame £ o arew wiew A Aol
W T T ey TEY € o g Jufrdawa @ o oite R @ because they are
more perishable Glerl oot v 8 st €1 fore were o AT gl oft A
THOE B Wl et & W 9wl swefEy fr & awe fredt suey demdme
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[ &7 wraw 185 ]

TR o7 & T RITET SresT TR St vt § g u% aga v e §
& 3fe o9 T o waifg wifEw O A wre o § W Sitee wfifng €
T AT ST ST 1 W A wvE = wel B weedt § 1 I 9 ey O
fivahfy aig ot el o o ww o el vt o Wi w9t wee % e W
7t grh W f v voar @ of e @ i widwt st et $ R ue dew o
a7 | e Wy, UEt IR g o enw-ST TEO B 7 TR R eEe § T g o
¥ e o W ¥ ave Yawdes o ST wite el e Tewdee g e e wrd
£ | o gl & AT e O §H@! o wd B Eqd S St wihE T
§ war & v B arees A 1y wifRT o e gt st Awd § O B T wel ©
fp ey freet e Rwd & e 7 g ¥ o ey daes Rk e
st 3 forg 96 vw T &) W % fraw o fEer o wi oA wmdlt o
g 9F e o b o ot § T g S g ue el B wE # a fiy aw g
20 e v UeT B TET # | enR T BT webre 7t A1} S e sy vy e
B o € | g wRer & g S e o vy S ), ST F vty S @
e o Bral W ¥y ¥ | UE gf aw o § el e deex uy ve § AN
eogfirTe FeeT H 4% ¢ § 9% 950 aredl g §1 TE o oo § f W S
greifere o & e v o ST O s shay (fidee ey AR R O
it & ST AFTR B WTRE e @ ok sk, & T wew 12 wede €1 78 T
% 3 T 7 16 gvdiE & vE T 1 el ofay 3T R & Rutwerd v
e T Al vt wve o st o wite Yoew o oww 9 fre woTer @ v
Y O w, Wy & areeT st | # o GYEn w uEi wear grdn e T ey
3 g wTEr % et T e o it Yifteerr @y g et v -
el § g e w0 frean # dw ¥yt a8t e ey Wh g (S
e W g T Srate YdE weg §1 4 o % e € gufey 4 9w wed
# afpy Srar frem v w7 e § g g fF uede deER & AR @
weveey Sew ¥ e ¥ T Sarer © wre shearee ferar o @i & gl s |
e el Pt 2ATE wifiy g guite A T AR wR A e E W e
s Wl WO A 2 AR 4 wE-a vedl f el B S 5 A vty e
S g vy TR Rt it w R el e 1 e sty @
R @1 it sry T W A wR & § Raws ward) e w1 areeT wiaey B e
& mrendy AN BES S v a9 e o 1 o | 59 ven @ vifieweR SR o
e Al o gEd 9 gy o W ¥ gefens ga Heee A R e |
TaTeT g o T, St § o g

Mr. Speaker 1 Valuable suggestions. Hon’ble Minister may respond.

Agriculture Minister (Sardar Paramvir Singh) : Sir, I would like to say
that we will consider ait the amendments as suggested by Mr. B.B. Batra and Shri
Sampat Singh ji about vegetables.
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Mr. Speaker : Hon'ble Minister, he wants you o spend more funds on
infrastructure.

Sardar Paramveer Singh : Sit, we are spending mare because we are
miaking an intemational market at Gannaur. We are spending wherever it is needed
and we are doing our best,

Mr. Speaker : You mean to say that you will do it wherever it is required.
Sardar Paramveer Singh ¢ Yes Sir.
Mr. Speaker: Question is-

That the Punjab Agricultural Produce Markets (Haryvana Amendment) Bill
be taken inte consideration at onge. ‘

The maotion was carried,
Mr. Speaker: Now, the House will consider the Biil clause by clause.
Clauses 2 to 6
Mz, Speaker: Question iz
That Clauses 2 to 6 stand part of the Bifl.
The motion was carried.
Clause 7

Mr. Speaker: Hon'ble Members, I have received a notice of arnendment
from Agriculwre Minisier in existing Section 8B of Clanse 7. Now, the Agriculture
Minister will mave an amendment,

Agriculture Minister (Sardar Paramveer Singh): Sir, I beg to move-

That in the existing Section 8B of Clause 7 of this Bill, the words “as
may be found appropriate after examination of their credentials™ may be delesed.

Mr. Speaker: maotion moved-

That in the existing Section 8B of Clause 7 of this Bill, the words “as may
be found appropriate after examination of their credentials” may be deleted. ‘

Mr. Speaker: Question is-

That in the existing Section 8B of Clause 7 of this Bill, the words “as may
be found appropriate after examination of their credentials™ may be deleted.

The motion was carried.
Mr. Speaker; Question is-
That Clause 7. as amended, stands part of the Biil

The motion was carried.
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Clauges 8 and 9
Mr. Speaker: Question is-
That Clauses 8 and 9 stand part of the Bill.
The motion was carried.
Clavge I
Mr. Speaker: Question s
That Clzuse ! stands part of the Bill.
The mortion was carried.
Enacting Formula
Mr. Speaker: Question is-
That Enacting Formula be the Enacting Formula of the Bill.
The mation was éarried,
Title
Mr, Speaker: Question is-
That Title be the Title of the Bill.
The motion was carried,

Mr. Speaker;: Now. the Agricultare Minister will move that the Bilt as
amended be passed.

Agriculture Minister (Sardar Paramyvir Singh): Sir, I beg to move-
Thar the Bill, as amended, be passed.

Mr. Speaker: Motion moved-
That the Bill, ay amended, be passed.

Mr. Speaker: Question is-
Thar the Bill, as amended, be passed.

The motion was carviad,

EATeITE T RRITE/ eI TRRITd &Y e

Yndustries Minister ($hei Randeep Singh Surjewala) : Hon'ble Speaker
Sir, there was a Calling Attention Motion by Shri Anil Vij and § think you are
very kind to say that you will take it up if he is in the House. Government is ready
with its reply on the Calling Awention Motion.

Mr. Speaker: Well, Mr. Vij said he will be coming to the House and will
move his Adjourment Motion and Calling Attention Motions. But he himself is
not present here.

Shri Randeep Singh Surjewala : You are very kind to call him in your
Chamber. After considering his request, you instruct us to give reply. 5o, we are
ready with our reply.
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Mr. Speaker @ | had promised him to reconsider my decision whereby 1
have disallowed the consideraiion thereof. But after talking ro him, T have promised
1o zllow him to discuss the issues with regard w resentment against the acquisition
of land in District Rewari and also with regard to former Haryana Minsiter Shri
Gopal Kanda, accused of abetting the suicide of former Air Hostess, Geetika
Sharima. As he is not present in the House, therefore, no need to take-up them.

Shri Randeep Singh Surjewala : Very well, Sir.

HELET ST a9

Mr. Speaker : Hon'ble Members, T am highly thankful to you all for
extending cooperation to me for smooth running and conducting the proceadings
of this House. I am also thankful t all the press representatives, government
officers and other officials of the Haryana Vidhan Sabha Secretariat for their
cooperation extended to me during the present Session.

Mr. Speaker : Hon'ble Members, now the House stands adjourned sine
die.

13,17 hes, | {The Sabha then *adjourned gine die.)

F0549—H.V 3 —H.GP, Chd.






